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Calling     Attention     to  Matter of Urgen) 

Public   Importance 

Re : Reported Disclosure of a Bank Fraud 
perpetrated by Progressive Cons tractions Ltd. 
and the Action taktn by Government   in   
Regard   thereto 

SHRI YASHWANT SINHA (BIHAR) : 
Madam, I call the attention of the Minister of 
Finance to the reported disclosure of a Bank 
fraud perpetrated by the     Progressive     
Constructions     Limited 
and the action by Government in regard 
thereto. 

 

 

SHRI YASHWANT SINHA : Madam, I 
must say right in the beginning, to put any 
doubts in any quarter at rest, that I am not 
raising this matter with anv malic towards 
anyone. I have absolutely no personal interest 
in the matter. It is only because, to my mind, 
to my information, certain very gross 
irregularites, certain criminal acts have been 
committed, that I have chosen to raise this 
matter in this House and take your time and  
the  time  of the  House. 

Madam Dy. Chairman, after all the effort 
which has gone into looking into the affairs of 
this company, on this matter, as the Hon. 
Minister has just now mentioned in his 
statement, which has been agita'et over the 
years and which has attracted the notice of 
Members of Parliament cutting across party-
lines in both the House, one would have 
expected that the Minister, in his statement in 
reply to my Calling Attention, should have 
been more forthright, the M'nister should have 
been more forthcoming, the Minister should 
have been more informative, the Minister 
should have been more straight about the 
action that the   Government  proposes  to  
ake. 

Madam, 1 would like to make on? point 
right n the beginning, and that is that this 
matter which is being raised here through the 
Galling Attention and which has been raised 
earlier by various Members of Parliament, as I 
have said through letters which have been 
written to the Government, including me when 
I was  Finance  Minister,    is  a matter with 
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which the Government of India is now 
concerned. The Minister cannot and should 
not hide behind the fact that this is a matter 
between the REI and various other banks, 
nationalised or otherwise. We expect the 
Minister would act, the Government would 
act. The Government should not depend 
merely on the RBI to act. The Government 
should not depend merely on the banks to 
act. 

If I may point out, we have seen very 
disastrous results of such withdrawal, of 
such inertia on the part of the Govern ment 
when this mass"ve scam took place 

It is exactly because of this. It is because of 
this abdication of the responsi bility in regard 
to what was going on between ;he RBI and 
the banks that this was possible. Now, I 
would request the Minister, for God's sake he 
should not take it lying down. Please act. I 
would have been happier if the Minister had 
given some indication of what action he had 
in mind. Progressive Construction Company, 
which is located in Hyderabad, was 
incorporated in 1981. It has various 
construction activities spread in various 
States of the country. There was some 
problem. It started as a partnership firm. Then 
it got incorporated as a public limited 
company. But, I am aware of an Andhra 
Pradesh High Court judgment dated 28th 
December, 1992 in which the Hon. Court has 
held that the conversion of the partnership 
into a public limited company was fraudulent, 
illegal and unauthorised. The formation of the 
Company—Progresive Constructions 
Limited— was fraudulent and mala tide. 
There are other findings also by the Hon. 
Court, but 

because of paucity of time I am not going 
into  these. 

If I could briefly tell you, since 1985 
various Members of Parliament have been 
raising this 'ssue through letters to the Prime 
Minister, through letters to the Ministers of 
Finance. It was the present Finance Minister, 
who ordered a special audit   of   this   
particular   firm     When   it 

was pointed    out to him, I must    say to his  
credit,  he     took this  step  and  asked the  RBI 
to  order  a     special  audit.    This _ audit  has 
been     conducted  by  a firm of Chartered   
Accountants   called   M.   Anan-(iam  & 
Company.     They  have   submitted their report  
to the RBI.    The  RBI letter was sent to them 
on 27th of July and the report  has  since  been  
submitted.    I  have a  copy  of the    audit  
report     here.    But without     going;  into  the  
details,  I  would like to    point out to the hon.     
Minister, hough he  has  very     vaguely  and  
mildly admitted  that    irregularities    have     
been committed   by   the   company,   he   has  
not mentioned what kind of irregularit'es have 
been commute J.    The irregularities which 
have been committed are of a very serous mture.    
As I said, they are also cr'minal in nature on 
various counts.      Therefore, important     
{regularities  were    mentioned epeatedly  in    
this    House.       The    total Units and    
advances to the Company are ibout   Rs.   150   
crores.     The   limits   were sanctioned   ant      
renewed   and-   enhanced several-fold even 
while the company's net worth slumped down to 
a negative of Rs. 16.18   crores   as   on   31-3-
1992   as   against Rs.  12.41 crores on 31-3-
1991.      The net worth, as you can see from 
1991 to 1993, has  gone  more  into  negative  in  
spite  of the  increased  turn-over  every  year.    
The Company has always drawn moneys from 
the Government    whereas the process of 
recovery has never been properly    linked to the 
payments made for the users alone. Many 
instances of massive     Illegal diversion   of   
mobi lisation   advances   from   one place to 
another has been observed by the audit report.    
As against the mobilisation advance of Rs.     
18.58    crores,    only Rs. 5.21 crores were 
repaid, while the balance to be paid is Rs.  13.3    
crores.    The outstanding,    as per    the     
present    audited balance    sheet   is Rs.    39.01     
crores.    It means that  tie loans  taken were not  
recorded in the books and the amounts were not 
repaid, bit were    secreted    out.    The normal 
banking practice of issue of bank guarantee is to 
obtain  100 per cent security—10 perent as cash 
margin and 90 per cent  as collateral  securities.    
In  this 
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case the norm was not only violated, but was 
diluted beyond belief. The degree of dilution 
is evident from the fact th:-.t only 10 per cent 
cash margin and a meagre 50 per cent 
colla<eral securities were prescribed in this 
case. In every case of these guarantees, this 
rule has been violated. 

Similarly, even with regard to 5 per cent 
securities offered, they are unsecured because 
for most of them, no proper charges were 
registered with the Registrar of Companies, 
Hyderabad, as is required under section 125 
and section 127 of the Companies Act. These 
are all the findings of the special audit 
conducted by the Auditors on behalf of the 
Reserve Bank. of India. 

The company is also a regular defaulter in 
remitting provident fund collected from 
employees to the Government. The hard 
earned monies of the workers towards 
provident fund thus stand diverted. The 
company has been given substantial portion of 
the work    awarded to various 
sub-contractors. The turnover of the company 
includes work executed by the sub-
contractors. The company is merely acting as 
an agent or as a broker and it is sub-
contracting all the work. From 1986 to 1992, I 
have the figures. As pointed    out  by   the    
special   audit,    the 
sub-contracting        was      72     per      cent, 
81       per        cent, 80      per cent, 

69 per cent and 67 per cent. What is worse is 
that the company is claiming what the sub-
contractors are doing as their own and is 
entitling itself to receiving monies from the 
bank, whereas subcontractors are counting 
their work as their own and they are also 
approaching the banks. On the basis of the 
same work, the banks are lending money to 
the main firm, namely, Progressive Construc-
tion as well as to the sub-contractors. As I 
said, the company is acting merely as a 
broker and not as a construction firm itself.    
These are the major findings. 

The audit report also has pointed out how 
the banks have erred in not taking 

collateral security and how they have turned a 
blind eye to all the banking norms and 
practices in dealing with this company. 

Now the point arises, why it is that 
the company has got away with all that 
it has done so far ? It has managed to 
do this because the company, unfortuna- 
tely, wields a lot of clout. The company 
has important connections. Therefore, 
they have been able to browbeat the 
banks. They have been able to take the 
RBI for a ride and they have been able 
to make sure that the Government does 
not do anytlviig to disturb the equili 
brium of this company. It is this 
reason ..........  

THE     DEPUTY    CHAIRMAN   :   Mr. 
Yashwant Sinha, would you make it a little   
brief ? 

SHRI YASHWANT SINHA : Yes, Madam. 
I am about to finish. It is this reason why this 
company has been let off so far so easily. The 
banks have not done  any  monitoring. 

The banks have not done any inspec-ion on 
site. There is no supervision and monitoring. 
They have not even bother-id to find out if 
the r monies are secured. Today the money is 
not secured with his company because the 
networth of the company, as I said, is in the 
negative and t is this which is creating all 
these problems. 

Madam, I do not want to create an 
unnecessary controversy. As I said, there are 
powerful people who are connected with this. 
There are powerful people who are involved 
in this and that is the reason why the company 
has been receiving   this   favourable  
treatment. 

I do not know why the hon. Finance 
Minister has not chosen to be here to 
answer this himself because he is the one 
who initiated action of the special audit 
But I am making _____  
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THE DEPUTY CHAIRMAN : May-/ be the 
Finance Minister has got confidence in him 
that he will handle it. 

SHRI DAYANAND SAHAY 
(BIHAR) : Why don't you name the important 
person  ? 

SHRI YASHWANT SINHA : In our 
House, we don't do it. Unless you give 
advance notice and unless you substantiate It, 
you can't do it. 

SHRI KAMAL MORARKA : (RAJAS-
THAN) : Unless he is a person out of favour 
with the Government like Mr. Krishna   
Murthy. 

SHRI  YASHWANT     SINHA   :   But  I 
am sorry to say that this whole thing is 
stinking to high heavens. The Minister who is 
new to the Ministry is young, dynamic—as 
you said, enjoys the confidence—of   the   
Finance   Minister. 

THE DEPUTY CHAIRMAN : That is why  
he is handling  it. 

SHRI YASHWANT SINHA : He will do 
very well for himself if he takes the matter 
that we are raising in this House seriously. 

I am making some very specific demands of 
the hon. Minister. What he has said will not 
help. He has said, "The Reserve Bank of India 
has also drawn the attention of the banks to 
the irregularities in the conduct to the 
accounts, and advised the banks to take 
necessary remedial steps immediately and 
monitor the accounts closely—The 
Government of India. The Government tells 
the RBI ; the RBI tells the bank ; the bank 
Chairman tells the official lower down ; and 
the lower down ; and the lower down ; and, 
ultimately, the lowest official in the bank sits 
over the whole thing. And, that is the might of 
the Government of India coming to naught in 
the whole matter. This is not how it should be. 
You should the courage of ordering a special     
audit, of 

asking the Rsserve Bank of India to carry out 
the special audit. You should show the 
courage which is needed to take t to its logica 
conclusion. In order to ake it to its logical 
conclusion, I am making the following 
demands. 

The first is, please take steps to freeze he 
bank account—don't merely, Mr. Abrar 
Ahmed, go by what the RBI tells you or what 
the bank tells you—of the company and 
invoke the personal guaraa-ces given by the 
directors and the promoters and revoke all 
bank guarantees. This  is my  first  demand  to  
you. 

The second demand is,—and, this is he most 
impo tant, Madam—I would request the 
Government to direct the RBI o file a 
complaint with the CBI in view of the 
seriousness of the charges. Let a complaint be 
filed with the CBI. I am not asking them to 
take action 'igmist anyone without madng a 
thorough and turtner inquiry. So, let the CBI 
look into this matter. Let tin CBI carry out its 
investigations and then let the CBI book the 
guilty, punish the guilty. I will only tell you, 
Mr. Minister, you yourself will be surprised—
Madam Deputy Chairman you will be 
surprised—at the result of the investigations 
by the CBI. The names which will tumble out 
of that box are going to shock the whole 
nation. So, please order a CBI inquiry. If you 
hesi-late, if you dither, f you vacillate, if you 
prevaricate, then, the conclusion is un-
avoidable that it is not merely inaction, it is 
collusion. 

The third demand that I am making to you. 
Mr. Minister, is that you declare this company 
as a notified entity under the company law and 
appoint a custodian or a special officer for this 
purpose immediately so that he can take 
charge of the company and bring to a stop 
immediately the fraud, the deception, the 
cheating and the criminality which has taken 
place so   far. 

These are my three very specific demands 
to you, \lo the Government.    I am 
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sure the Government will lis'en to  this matter 
and consider it as seriously as I am raising it. 
Thank you, Madam Deputy Chairman. 

SHRI KAMAL MORARKA : As seriously 
as the impeachment. 

 

SHRI DIPEN GHOSH (West Bengal) : 
Madam Deputy Chairman first of all, I want 
to place it on record that I have risen to speak 
on the Calling Attention motion not to point 
out certain faults of a particular company. But 
I don't agree with my learned colleague, Mr. 
Naraynasamy, that it was a personal case. No,  
it was not a personal case. It 
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was a case of bank fraud, perpetrated by 
certain persons, who    are    privy to    the 
powers that  be.  Otherwise, this company or 
for that matter the owner of this company, 
would not have defrauded as many as four or 
five nationalised banks to the tune of Rs.    108 
crores without any security,  without  any     
collateral     guarantee. If an ord nary farmer 
goes to a bank to secure a loan, you know very 
well what happens to him. But if a former 
Member of  Parliament  with   a     clout     
over  the powers that be, goes to a bank, he 
gets the lo.m without any security, without any 
collateral guarantee  and he does not  require to 
pay back that loan, which is not the case with    
simple individual. It is a case of defrauding 
public money, national money and now, after 
going through these papers, I came to know 
why the Members of   the  Treasury     Benches  
in  the  other House   gave   a  reprieve   to   a   
very   high person who had indulged in 
irregularities. Now, I come to know because   f 
one is privy to the powers that be, one can be 
given  reprieve  and  that too en the plea of 
market  practice.  I  have     heard     that 
certain  foreign banks     had     indulged  in 
certain irregularities    which are    violative of   
the   RBI   guidelines)   the   Govemm:nt 
guidelines  on   the   plea  of  market   price 
and some high officials were given reprieve 
And   some   high   officials   were   given   re-
prieve on the ground that it is indulged in by 
many others. So, here, Madam, I am sorry,  I  
would  have  been  happy  if  Mr. 
Narayanasamy  had  not  raised  this  question,  
but,  anyway,  I  want     to say very 
specifically  that I wish     that  Dr.  Abrar 
Ahmed had come with a little more forthright  
statement     because  it was not  the RBI which 
ordered  for a special     audit even   though  
the  special  audit   was  conducted  under  the     
Banking     Regulation Act which could be 
ordered by the RBI itself.  There,     naturally  
the   Ministry  ol Finance and, for that matter, 
the Minister of Finance had to intervene and 
ordercc the RBI to conduct a special audit 
unde the  Banking  Regulation Act  though  
RB was supposed to do     that     job, withou 
getting orders or waiting for orders from 
'"1093RR.S.S/94-19 

he   Ministry  of   Finance.   So  at  least,  I nust  
say,  I  apprecate  that  the  Finance Minister,  
having;   found  that  there was a pr.ma  facie  
case,    asked  the  RBI  to  ap->oint  an auditor 
and go in for  a special audit.    These are not 
the actions. Nobody would believe    regarding    
the    multicrore secur ties scan that RBI ha.; 
issued guidelines, RBI has  issued instructions    
to the banks,  RBI has issued thousand and one 
instructions   to   varous  banks   about   the 
irregularities having been indulged    in by he  
banks,  PSUs for the last one decade and yet  
this  multi-crore  scam could sur-iace.  So this 
cannot be  an     action that RBI hay also drawn 
the attention of the banks to the i regularities in 
the  conduct of the accounts. So I am sorry that 
having experienced   that  type  of  securities   
scam ndulgeil in by the banks, the M inistry of  
nance is still i depending upon  the  RBI for 
issuing  instructions.  So,  here  is  a  fit case 
where the Ministry of Finance should order for 
action.  It  is not that the RBI would issue a    
circular    to    the    banks. Thousand   and   
one   cases  are   there,   but even the banks or 
the bank chairmen did not acknowledge the 
instructions contained  the RBI circulars. And 
you are depen-iing upon RBI for issuing 
instructions to he  banks   !  So my    spec fic  
question  is ■vhether the  Ministry of   Finance    
having round   a  prima  facie  case  has  asked   
the RBI to institute a special audit. A spec al 
audit report is with you.    Now it is time o  init 
ate  action   and,  therefore,  nothing hort of 
what ny colleague, Mr. Yashwant iinha, has 
demanded would fulfil the re-mirerrunts of    
lis situation, and    I    hope he   yrung   
Minister   will   respond   to   the iction of the 
banks. 
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SHRI GURUDAS DAS GUPTA (West 
Bengal) : Madam, this s yet another example 
how the common pub'ic funds held in the 
bank—banks are the custodians of the social 
savings. Therefore, this is yet another example 
how the public funds are being illegally 
allowed to be invested. 

SHRI KAMAL MORARKA : Madam, I 
am on a point of order. 

THE DEPUTY CHAIRMAN  : Yes. 

SHRI KAMAL MORARKA : Madam, th s 
en ire discussion is about the public funds 
being m sappropria ed. I think it is totally out 
of order. It has been held in the impeachment 
case that as long as you return the money, 
there is no oiTence. Mr. Gadgil has told the 
Press I dont think different laws should be 
appl ed to different people. What applies to 
Mr. Ramaswamy should apply to Progressive 
Constructions. As long as he returns the 
money, no action should be taken aga nsi him. 

THE DEPUTY CHAIRMAN . The Minster 
should take no'e of it. Let us not go ahead. 
Now, we can stop the discussion. A 
suggestion has come that we can   go   ahead   
with   other   business 

SHRI GURUDAS DAS GUPTA : Madam, 
the hon. Member is under the magic spell. The 
hon. Member who was Minister for some time 
and wants ti be a Minster again, is under the 
spell of the majestic decision that was taken 
somewhere else regarding the attitade towards 
corruption in high places. That is, of course, 
very important. But the more important thing 
in this case is, thus is how public's hard     
savings deposited in 
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(he bank ere allowed to be diverted utilised for 
fraudulent purposes. I am sure that the sum 
that has been advanced to such units will turn 
bad. This is an example how the bank credit 
turns but. and how ultimaiely banki write it off 
as bad debt. It is a cleai example. It is a .lea::-
cut example of how bank credit is lurnin;.' bad 
and how the Reserve Bank is suinins; i s back. 
I would only tell you that in the last few years. 
Rs. 10,000 crores had been turner" bad and. 
our :A Rs. 1 ',000 crores; Rs. 5,000 crores had 
been uniicn off. And because of the writting 
off of such a huge bad debt, the capital ade-
quacy of the bank is sutleme and, that is why 
in the current But we had allotted to the banks 
about Rs. 750 crores. Therefore, This is a 
concrete example of how the Budget funds are 
being allowed to be misutilised by the Govern-
ment. Banks are allowed to write of loans. 
Banks are allowed to give loan on projects 
which are not viable. Banks are advancing 
funds to units which are not worthy of taking 
loans. Ultimately, the loan is not paid back. 
Banks are writing oil the loans and that is 
affecting the assets and capital of the banks. 
And to meet the capital inadequacy, we are 
allotting funds from the Budget. This is the 
situation. Therefore, it is not a ques-' tion whe 
her this unit could get bank funds because of 
political clout. They might be having 
influence. Somebody might  be pulling  the  
strings. 

The Vice Chairman (Shrimati Susmaj 
Swaraj) in the Chair. Somebody m'ght have 
been able to help these companies to get loans 
where they should not have been given the 
loans. That apart—(here is the question of 'he 
nexus of politic'ans, of people in high offices, 
of delinquent businessmen, that we see every 
day m our life that apart—what 1 am bringin.g 
to the no'ce of the Government is that this is 
how the bank loan is turning bad, this s how, 
ultimately, the banks are writing off the loans 
and, ul imately, it is becom'ng a responsibility 
cf the Government    to pay for the loss. 
Actually, we 

are paying for the del'nquency of the private 
units and, for that, we are spending our 
Budget money. Where to stop it ? How to stop 
it ? It is not a question 3f freezing the account. 
It is a quest on of criminal niisapicpriation. It 
is a question of misutilising the bank funds 
which is a defnite offence under the crim nal 
code. Therefore, my question s, has the 
Governnetit J-icided to  iate crimanal 
proceedings against the people who have done 
it ? It is not snly enuogh to freeze the account, 
V is iot only enough to ask the people to pay 
back the loan, but these people must also be 
held responsible for criminal misappro-
pr'stion and the!law of the land must be 
allowed to take i its own course. And, for 
Chat, / demand that there should be criminal 
proceedings against the people who crocwed 
money on the basis of fraudulent seciirities. 
Secondly, there should be cri-miral 
proceedings against the bank officers who had 
sanct oned the loan. How could this be 
sanctioned ? In a bank, here is an Appraisal 
Committee and, in  bank, there is a procedure 
that a loan beyond a particular limit has to be 
san-ticaed by the Board. Was th s money 
sanctioned by the Board ? Who is the officer 
who has done it ? Was it pressed in the Board 
? If it was not pressed in the Board, then jit is 
the personal responsibility of the General 
Manager, O t. What action do you propose to 
ake against the General Manager, Credit ? 
Thirdly, if it bad been pressed in the Board, 
what was the Government nominee doing ? 
What was the Reserve Bank norrjnee doing | ? 
If they had not raised there eyebrows I if they 
are a party to it, hen it is equally the 
responsibility of the Government to !pun sh 
those representatives of the Min'stri' of 
Finance and RBI on the Board. Lastly, 
Madam, another important question in this 
regard is, who are the people; in the 
background ? Why did this unit enjoy such a 
patronage ? Who are the  masters in the bank 
who had been drawing the strings ? Madam, If 
bank credit is not totally delinked from 
political patronage, if it is not delinked from 
delinquency, then a time will come 
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when the entire banking industry will turn 
sick. Twenty banks out of 28 banks are in the 
red and I believe improper accounting method 
is really resorted to. If the "secrecy clause" is 
withdrawn, if the bank account is made open, 
then, you will see that the entire banking 
system is sick. Banking system has become 
sick because of a deliberate nexus. This 
deliberate nexus exss between people in high 
offices, delinquent businessman and officers 
in the dark picturc. What we are discussing 
who do not deserve. Therefore, we want that 
exemplary punishment should be given. 

Lastly, banks who had advanced loans were 
all involved in the bank scam. Andhra Bank is 
involved in the bank scam. It is Andhra Bank 
who had indirectly arranged a huge sum to be 
advanced to Gold Star. It .'s Andhra Bank. It is 
Vijaya Bank which is also involved in the 
scam. Therefore, it is the other side of the dark 
picture. What we are discussing in our JPC is 
the ether side of the picture. Therefore, in the 
fitness of things, exemplary punishment 
should be given. There must be a signal going. 
A s gnal must be given to the entire industry 
"this far and no further." If the Government is 
not prepared to take that stringent action, then, 
I will believe that the Government is also 
becoming a party to the collusion. 

Thank you, Madam. 

SHRI P. SHIV SHANKAR (Gujara') : 
Madam, quite a bit has been said by my 
friends on the issue of this Progressive 
Construction Limited and its relations with the 
bank. As far what !hey have said generally, I 
entirely agree. If somebody has violated the 
law, f some illegal ties have been committed, 
then, the law must fake its own course. 
Nobody would say that if illegalit'es had been 
committed, embezzlement had taken place, 
still such a person should be saved. But, 
unfortunately, I would start with a comment 
that' this issue with reference to  a 

single cempany has been raised in this House 
by way of a Calling Attention Motion which 
normally is in the nature of a matter of urent 
public importance. Why has it been raised ? 
Sometimes, we lose the case by pleading for a 
party. The impression will be that we are 
either trying to do it through malice or 
through favour. I regret that we have raised 
this issue with reference to a single company 
in this House by way of a Calling Attention  
Motion. 

Secondly, I would like to say that a separate 
paragraph was devoted by the Finance 
Minister in Iris reply when; he had said that 
the JPC enquiring into the irregularities etc., 
had requisitioned cer-ta'n documents and 
those documents were sent to the IPC. Most of 
the hon. Members who have spoken hers are 
members of the JPC. 1 am sure they will take 
care of it. Why is it that the sains issue should 
again be raised like this here ? Having said 
this., I would like to make certain submiss'ons 
on the merits which have been touched. 
Something has been said with reference to the 
convcrs'on of a partnership into a company. 
The matter is still sub-judice in the High 
Court. The matter has been appealed against 
and the appeal has been admitted. Therefore, I 
would no like to comment. What I understand 
from the reply of the the Minister is that the 
irregularities committed seemed to be these of 
the bank. If the irregularities pertained to the 
bank, then, there are two courses open. One 
course is. JPC is already looking into hose 
aspects. They have called for the documents 
perhaps thinking that this bank s involved in 
the scam. The second course is, the Reserve 
Bank of India 's enjoined under the law to 
correct the bank itself. Now, the only question 
that looms large, about which nothing has 
been said, is this : Do these, persona owe 
certain amounts to the banks ? 
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SHRI KAMAL MORARKA : Hov can we 
adjourn now when the busines is so heavy ? 

 

SHRI P. SHIV SHANKAR ; Let me fin sh. 
I want to finish it now itself because I am not 
feeling well. 

SHRI P. SHIV SHANKAR : The jnosi 
important point is that Finance Minister says 
that the RBI has drawn the attention of the 
Banks w th reference to the audit report, not 
only wi'h reference in the para-v,' se 
comments, but also with reference to the 
irregularities that the Banks have committed. 

I am sure that the RBI will take action 
against those Bank.', and, as some of my 
friends here have stated, if there is something 
wrong with the Banks, the Bank officials have 
necessarily to be hauled up and there is no 
sympathy for them. But the question :s this : 
Does this Company owe a single rupee to this 
Banks ? That is the point. Now, if irregu-
larities have bean committed, who has 
committed them ? That part has not been 

auid even in the audit report. And, if the Bank  
tself has committed any irregularity, 

(The  Vice-Chairmim   (Syed  Sibiey  Razi) 
n  the  Chair) 

:hen the law must take its own course against 
the Bank officials who have done hat. But, as 
of today, the pos tion 's that his gentleman 
docs not owe a single paisa to any Bank. That 
is number one. Number two, whatever he has 
been availing of from the Bank by way of 
facility has only been bank guarantees and I 
would like to submit that not n a single case a 
bank guarantee has ever been cashed. Whle 
bank guaranees have given, there is not even a 
single case where the Banks lave had to pay 
the money obligated under the guarantee. 
Number three, the total credit that this man 
has taken at any point of time has never 
exceeded Rs. 25 lakhs and today, it stands at. 
15 lakhs. This s the credit which he has taken. 
This s all. What has happened he ? I am 
brnjing these three aspects o the notice of he 
House only to de--nonstrate that this 
Company has not bungled in the matter of the 
money of the Banks. Not more than Rs. 25 
lakhs of cash credit at any point of time and 
odty, it stands at only Rs. 15 lakhs. All 
through, for the last 25 years, this Company 
has been enjoying the bank gurantees and yet 
not a single bank guarantee has been cashed at 
any point if time and today, he does not owe a 
;ingle pie to this Bank. Now, if this be he 
case, what is it, that we are asking 'or with 
reference to this Company ? and,  who  did  
the   bungling  ? 

My friend. Mr. :>ir,ha, has sad that the 
Company's Bank accounts must be seized and 
frozen, Why should it be frozen? Let the law 
tak-3 its own course, f there is something 
wrong done by him, cu can freeze the account 
and I would not send in the wiy. But, if he has 
not committed any irregularity, what do you 
mean by freezing the account ? I am not a!be 
to apprecate this at all. Why is his  witch-
huntng    going  on  ?  Do  we 

 

SHRI   S.   JAIPAL   REDDY   :   Madam, 
let him finish his speech. 
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want this type of witch-hunting to go en 7 Let 
us first know where he has bungled. Have you 
been able to say that this is the place where he 
has bungled and taken or ntisapprop ated the 
money ? 'That is why I gave the three aspects 
to show that not a single pie he owes to 
anyone. And he has not taken cash credts of 
msm that: Rs. 25 lakhs at. any point of time. 
And all the dues have been paid. Not only that. 
For the bank guarantees, she commission that 
he pays every year is Rs. 120 lakhs. Not a 
single paisa has he owed to the Bank. The 
Bank gets Rs. 120 lakhs by way of 
commission. Why are we after some 
individuals ? If there is something wrong; let 
this man go to jail. I have nothing to plead. All 
the Direcors may be hauled up, the Company 
itself may be taken care of. But then why is it 
that we are tryinn, to do something where there 
is nothing ? Would you like to involve 
somebody, behind this ? Then you brings him, 
and we would like to apprecia:e that. I do not 
know why 'his Calling Attention Mot on itself 
has been brought in such circumstances. Then, 
it has been saic' that the irregularities are of a 
criminal nature fand', that the total limits are 
Rs. 151 crores. At no point of time the total 
lmits had been Rs. 151 crores. I have got with 
me the details, the total limits. With reference 
to the Bank guarantees, the various Banks have 
given Rs. 3 crores originallv. Originally it was 
Rs. 3 crores. In 1990-91,  stood a Rs. 50 
crores. When I am saying that he has not 
received more than Rs. 25 lakhs as cash credit 
from the Bank af any poin' of time, wherefrom 
are you getting this figure of Rs. 151 crores ? 
And this cash cred't is be ng given from the 
beginning for the last 25 years, not at the time 
when one of the persons became most im-
portant by becoming a Member of Parliament 
sometime in 184I. I am really sorry about the 
way in \vh cii we have brought in this type of 
issue Then the patronage part of it. If the 
patronage was there was the patronage there 
for the last 25 years when  this     gentleman  
was a  total  non- 

entity ? I would rather suggest—I do not 
know how far my friends would agree— let a 
House Committee go in the ent re working of 
that Bank. Why not we go nto it and find out 
? That is the best way of doing it. 

SHRI       YASHWANT SINHA   :     We 
ccepi: it. 

SHRI   P.   SHIV   SHANKAR   :   Let   us 
into  into these thugs. Yes, we should go into 
such type of things, instead of tiying  bri ng in 
one individual Company. That way,  there may  
be  a  large     number  of companies. What 
they are doing one does lot  know. And    then    
what    has    been aid is that the Company has 
always been .rawing the money. I have said tha' 
the Company at no point of time has drawn so 
icy     as   cash     credit   of   more     than Rs. 
25 lakhs. I will repeat it. And a lot f objection 
has been taken      about the Company's sub-
contracting. What is wiong with  that  ? If  
under the contract I can ub-csntract,  is  there     
anything     wrong with that ? I do not know 
why all these ssi es  have   been  mixed  up.   
That    s  the later where a contact of a work has 
to >e  looked   into.   And   if   a  contract  of   a 
vek   categorically      gives   the   authority ' :r  
sub-contracting,   that  Company   is  en-led    o  
rub contracting.       We  have     to look into 
the contract itself for the pur->o53     as to 
whether  the  contract     itself authorises the 
person  to    subcontract or ake on  subcontract.  
This  is purely legal. This happens day  in  and  
day  out.  And he flaw is sought to be found. I 
do not understand this.  If  in  law  it  is  
allowed, . is allowed. And it    appears to me    
as hoagh in this case quite a bit cf witch-mrting 
has  been done without  any reasonable basis. If 
an indiv'dual oi  a Com-many has subjected 
itself to irregularities or iiehalites,     let     the  
law     take   its  own course  and  proper  
punishment  be  meted ur   under  those  laws.  
Nobody  stands in he way.  But  then  the  point  
is,  we  have unfor'unately,  set  a  very   bad  
precedent, which in  my  submiss'on  is  
reprehens ble by bringing in     the     matter of 

a single 
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company before this House and wasting the 
time of this House, particularly so when many 
of the hon. Members belong to :he J.P.C. They 
have already called for the documents. Let 
them look into those documents; let them call 
that man. I understand that he has already 
requested the Chairman of the Commit ce that 
he may be called and he is prepared to give 
evidence. 

SHRI  DIGVIJAY  SINGH   :     But  the 
Chairman did not call. 

SHRI P. SHIV SHANKAR : J.P.C. 
Members are heiu. L is for them to say. I do 
not know any hing about it. They will know 
much bctiir than me that he had written to the 
J.P.C. Chairman. On the o her hand, if yon 
would like to be v ndictive, that docs not 
behove well of the dignity of the House. I 
must say it plainly. And the resultant effect 
will be that we ourselves will bring the inst 
tution in'o disrepulc, and this should not be 
our approach. 

THE VICE-CHAIRMAN (SYED SUB 
TEY RAZI) : The House is now adjournec 
for lunch till 2.41 P.M. 

The House then adjourned for "unci at 
fortyone minutes past one of the clock, 

The House reassembled after lunch at forty-
six minutes past two of the clock, The V'ce-
Chairman, Shri Md. Salim in in    the Chair. 

SHRI V. NARAYANASAMY (Pond-
cherry) : Sir, I will speak for only three or 
four minuecs on the points which my hon. 
friend has rased. 

Sir, I am thankful to you for giving me 
this opportunity. My senior colleague, hon. 
Shri Yashwant Sinha, raised thtee 'mportant 
points. Firstly, the company has defrauied 
the banks and, therefore, its accounts have to 
be frozen. Secondly, CDI enquiry should b; 
ordered  to prove 

the guilt, if any.     Thirdly, it should b. cons 
tiered  as  a  notified  company.  Thes are the 
three imporant suggestions mad-by  the  hon.     
Member     relat'ng to  the Calling Attention,  

I  would  like  id  submit  that  the  cas credit 
that was provided by way of loa to the 
company by the bank was Rs. 2 lakhs and the 
outstanding amount is oni Rs.   15   lakhs.   
Secondly,  the  deposits  < the  amounts  of  
that  Progressive     Con ruction   Company   
are  of  the  order    Rs. 6 crores which the 
various banks. Thei , Sir, a    bank    guarantee    
was    g.ven t.. various banks which have been 
enumerate ' by  the hon.   Minister  and  there  
was  i , default, no misuse   of guarantee by      
: concerned  Company   so     far.  The  bar 
u<iran ee was given because of the viafc ity, 
creditworthiness and    also    the lor.  • 
standing     experience  of     the  Compan,. 

Sir,  in our  couairy there arc a lot of private 
and pubic sector construction cot: panies. All 
of them go to the bank ai ' get   bank  credit;   
ill  of  them  are  givi; bank  guarantee.   They   
are   running  the business  from   that   bank  
credit   and   paying the loan to the banks 
without a, default. Now the  ion. Member has 
mac certain   allegations   against   the  Compar 
i would like to know from him, if he . wiling   
to   yield,   whether   there  was   a: compla'nt 
from any of the banks that ; amount   of   Rs.   
IDS   crore,   as  has  be alleged   by   the   run.   
Member,   was  di was to be    payable by     
the    Compar Which   are  the   b inks  who      
nave  coi . plained     Can  he   give  the    
break-up   '"' Nothing is there. Therefore, let    
him r be carred away by the allegations ma In  
the newspapers,   in  the magazines a- : 
elsewhere.  I wonuld  like  to     submit  ft there 
was a  news    item      on      Sund relating to 
this Company, to malign the Company and 
alter the publicat on of the nes   i'tem   the   
Managing   Director  wc fo the Press Council. I 
would like to re . one sentence of thje Press 
Council verefc -It  is very pertient, and it is 
also portant.  The Press Council's verdict is 
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"On careful consideration of the sub-
miss on of Mr. Ramanandan and on 
perusing the materials on record, the 
comm.ttee was of the opinion that the 
journal had violated the journalistic ethics 
as there was no basis for the allegations 
against the complainant. While upholding 

the complaint, the committee warned the 
journal agains such  writings." 

This is the observation made by the Press 
Council of India relating to the same 
company. The same allega: ion which the 
hon. Member has made, was made in "THE 
SUNDAY .MAIL", a Sunday paper. Not only 
that, but the consortium of banks held a 
meeting in which they deliberated upon it. 
After the newspaper report, after var'cus 
complaints and also after the news item 
appeared ir the magazine, the banks have 
deliberated on it. The members deliberated on 
various Press reports, and all the member-
banks felt' that the conduct of the accounts of 
the company with them was satisfactory This 
is the observai on made by various banks, 
relating to trie company, relating to the 
functioning of the company, relating to the 
creditworthiness of the company that 
according to the rules and regulations the 
company   s following the norms. 

I would like to request the hon. Member 
who has raised the allegation in this 
august House to tell us whether there was 
any specific complaint from any of she 
banks that its money has not been paid, 
that the bank guarantee has been mis- 
ut'lised, whether there was any strong 
allega ion and whether it was brought to 
his  knowledge ...............  

THE VICE-CHAIRMAN (Shri Md. Salim)   
: You conclude. 

SHRI V. NARAYANASAMY : This is 
because Pa lament should not become a forum 
for maligning anybody withont any basis or 
authentic record. Theiefore, I strongly submit 
this to the hon. Member who, has  mentioned  
this     throuch     this 

Caling Attent'on. Mr. Jaipal Reddy, when ;e 
was in the Lok Sabha, had raised the 
llegation in 1985. Other Members also lad 
raised the allegation. Petitions were preseried 
to the then Finance Min ster. All things have 
been gone through, and hereafter the 
conclusion has been arrived at. 

Finally, I would like to submit that the hon. 
Member, Shri Yashwant Sinha, who a sen or 
Member, who raised the issue 1 this House, is 
a Member of the JPC. Tie other senior 
Members of this House who have spoken, ate 
also in the JPC. They have got records 
relating to this company  for  scrutiny  before  
the  JPC 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh) : Will you kindly yield ? 

I would like to tell my hon. friend, Mr. 
Narayanasamv, that the matter is not before 
the JPC for its consideration. The PC is not 
seized of the meter. The Members may have 
made casual enquir es, but this is not a part of 
the terms of reference of the JPC. 

SHRI JAGESH DESAI (Maharashtra) : 
This also cannot be mentioned in the House. 
What has happened in the JPC cannot   be  
mentioned,  no. 

SHRI YASHWANT .SINHA (Bihat) : 5ir, 
the M nister himself has chosen to nent'on it 
in his statement. 

SHRI JAGESH DESAI   :     We cannot 
do it. 

SHRI YASHWANT SINHA : No, no. The 
point is This. If repeatedly this point 
s made that the JPC should look into this, that 
the JPC is looking into this, then, what  
happens   ?  The   Minister  says  that 
It is not being looked into. 

SHRI S. JAIPAL REDDY : Let the 
Minister agree for its reference to the JPC The 
JPC will look into it. 
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SHRI DIPEN GHOSH (West Bengal) : Mr. 
Vice-Chairman, the Minister himself has 
mentioned it in his statement. 

SHRI V. NARAYANASAMY : Sir, I go 
by the statement of the Minister. 

SHRI  DIPEN  GHOSH   :   Let  the  JPC 
decide  about  it. 

SHRI S. JAIPAL REDDY : A ruling 
can be given by the Chair to the effect 
that the JPC should look into the entire 
s;andal. .. . (Interruptions)-------- 

SHRI V. NARAYANASAMY : The 
Minister is going to reply. I go by the 
statement of the hon. Minister, Mr. Jaipal 
Reddy. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM) : Mr. Narayanasamy, please 
conclude. 

SHRI V. NARAYANASAMY I am giirj: 
to conclude, Sir. I am not going to take much 
time. I am very specific. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM) : The rest to the reply the Minister 
will be  able  to  give. 

SHRI V. NARAYANASAMY : It has been 
mentioned that the Joint Parliamentary 
Committee enquired into the irregularities 
perta ning to the security transaction. It has 
also requisitioned certain documents and 
certain information regaiding the 
investigation made by the RBI in the case of 
the Progressive Construction Ltd. The hon. 
Minister has very categorically stated that the 
Chairman, JPC, requisitioned certan 
documents Therefore, the JPC is seized of the 
matter. Therefore, Sir, it is highly ob-
jectionable that the matter which is seized of 
by the JPC, is being discussed in this House. 

SHRI YASHWANT SINHA : He is making 
that point. How does he know that the JPC is 
seized of it or not ? Mr. Jagesh Desai raised 
this point. Mr. Jagesh Desai 1098   RSSI94—
20 

should also advisie his own colleague that he  
should  not  repeatedly   raise  it. 

SHRI JAGESH DESAI : Not to say what   
is  happening  in  the  JPC  also. 

SHRI V. NARAYANASAMY ; I go by the 
statement of the Minister. I am not a Member 
of the JPC. I go by the statement  of  the  
Minister. 

SHRI S. JAIPAL REDDY : The terms of 
reference of tie JPC are clear. A bank fraud 
which has; nothing to do with the securities 
scam does not fall under the purview of the 
JPC. I am making a statement as a Member of 
the House in the light of the  terms  of 
reference. 

SHRI V. NARAYANASAMY : Not as a 
member of thee JPC ? If you are speaking 
here as a member of the JPCi then, I  have  
some  important  questions  to  ask. 

SHRI S. JAIPAL REDDY  :  No. I am 
not speaking herfe as a member of the JPC. 
Mr. Desai is right when he objected to 
anybody speaking here as a member of the 
JPC... .(interruptions).... Please hear me. Mr. 
Vite-Chairman, the point is very clear. The 
Member is asserting that the matter is under 
the consideration of the JPC. I am :saying it 
could not be under the consideration of the 
JPC because as I understand  the terms of 
reference, bank frauds which do not relate to 
the securities cannot be enquired into by the 
JPC. 

SHRI V. NAlRAYANASAMY : Mr. Vice-
Chairman, We have a copy of the statement 
made by the hon. Minister on the floor of the 
House. 

SHRI  DIPEN  GHOSH   :   You  read  it. 

SHRI V. NARAYANASAMY : I will 
quote from the statement, "The Joint 
Parliamentary Committee enquiring into the 
irregularities pertaining to the securities 
transactions has also requisitioned perta n 
documentjsjinformation in     regard 
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to the investigations made by RBI in the case 
of Progressive Construction Ltd." Therefore, I 
am asserting in this august House that the JPC 
is seized of the rhatter relating to the 
Progressive Construction Limited. The 
investigation that is being counducted by the 
Reserve Bank of India has been taken over by 
the JPC for the purpose of getting 
information. When the JPC is seized of the 
matter, this matter need not be discussed in 
this House. Moreover, this a vindictive 
attitude on the part of some rival companies 
who are tarnish'ng the image of this company. 
I would request the hon. Members not to 
become   a  party  to  it. 

SHRI S. JAIPAL REDDY : Mr. 
Minister, will you yield. ? You are an 
hon. Minister for Finance. Will you 
kindly state clearly whether JPC can look 
into   this   scandal   or  not. ' 
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DR. ABRAR AHMED : I cannot say 
anything about the JPC. I cannot give any 
directions. I can't say what JPC will do. JPC 
has asked for some documents. RBI has given 
some documents. I am sayiig only this thing. 
Why JPC asked, what JPC asked, this is not 
within my jurisdiction. 

SHRI YASHWANT SINHA : We have 
very carefully listened to what the hon. 
Minister has said and what the other hon. 
Members of the ruling party had to say. It 
appears to me that the basic question that has 
been raised is that this House should not 
discuss it, either because one, it is a single 
company that we are discussing or, two, JPC 
may be seized of this matter. The point that I 
am making is—good, bad or indifferent—
whatever we may think of the Chairman's 
decision, the Chairman has admitted this as a 
Calling Attention Motion. I do not even want 
to reply to these issues, because it will reflect 
one way or the other on the Chairman's 
decision. Now that the Chairman has admitted 
it, let us go into the merits of the case. Why 
are we getting into technicalities saying the 

JPC is seized of it, whether we should be dis-
cussing this or not, whether this should 
happen in the House or not ? These are 
irrelevant after the Chairman has admitted this 
Calling Attention. So, I would request the 
hon. Minister, instead of taking the time of the 
House, let him come straight to the merits of 
the case 

 

 

SHRI V., NARAYANASAMY : As a 
Member of the JPC you call for the 
documents and you  ask the Finance Minister  
to  reply.  What a     wonderful     thing 
it  is  ! j 

SHRI S. JAIPAL REDDY : Mr. Vice-

Chairman, let therfc be a separate House 
Committee. 

SHRI YASHWAiNT SINHA : We are all 
for it. Let thiere be a House Committee. Mr. 
Shiv Shankar has also suggested it. We all 
accept it. 

SHRI S. JAIPAL REDDY : A suggestion 
was made by such a senior Member as Mr. 
Shiv Shankar. We all accept this officer. 

SHRI YASHWANT SINHA : Mr. Vice, 
Chairman, I do not even want to listen 
to the Minister. (Let there be a House 
Committee. ! 

SHRI P. SHIV SHANKER : I have myself 
suggested jhat the entire working of this Bank 
has to be gone into.      We 
should   go   into   this. 

i 

SHRI S. JAIPAL REDDY  :  Yes. 

SHRI YASHWANT SINHA : We all 
agree. Let Mr. Shiv Shankar decide the terms  
of  reference;. 

SHRI S.  JAIPAL REDDY  .We    are 
very grateful to Mr. Shiv Shanker.     Let there  
be , a  House  Committee. 

SHRI S. S. AHLUWALIA : Let there be a 
House Committee. Call all papers. 
(Interruptions).    We will discuss it. 
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SHRI V. NARAYANASAMY : Already 
one committee is se'zed of it. We want 
another House Committee. JPC is seized of 
this. 

SHRI S. JAIPAL REDDY  :  We      are 
very grateful to Mr. Shiv Shanker, who is a 
senior and respected Member of this House. 
He has made a very considered suggest'on 
that this matter be looked into by a House 
Committee. (Interruptions). 

SHRI P. SHIV SHANKER : Not this 
matter alone, but the entire working of the 
bank. 

SHRI S. JAIPAL REDDY : Yes, the 
entire working of the Andhra Bank and 
this affair be looked into by a House 
Committee. I think the suggestion made 
by Shri Shiv Shanker is excellent. We 
endorse it totally and want the Minister to  
accept  it. 

SHRI P. SHIV SHANKER . Mr. Vice-
Chairman, I would like to make one poin( 
clear. My friend was raising a question about 
the admissibility of the Calling Attention 
Motion and, therefore, we need not raise these 
issues. The point was very simple. At the time 
when the matter was before the Chairman, it 
is doubtful whether all these facts were before 
him. 

SHRI YASHWANT SINHA : That we 
cannot  discuss. 

SHRI P. SHIV SHANKER : That is what I 
am saying. Therefore; if we art raising those 
issues here, it is not as though we are stopped 
from raising those issues. We have the 
authority to raise. We have the right to raise. I 
raised it on certain other grounds. I said it very 
categorically, "Should a single individual's 
issue be taken up by way of a calling-attention 
motion ?" Let us decide it (Interruption). 

SHRI YASHWANT SINHA . It was the 
overdraft of Harshad Mehta with the State 
Bank which led to the discovery of the scam.  
One person was involved. 

SHRI P. SHIV SHANKER : I am not 
saying anything on that. What I am trying to 
say is to say that merely because the 
Clhairman has admitted it, we need not go 
into these issues, would be puting up the case 
too high. That cannot be the correct approach 
.The Chairman has admitted it. But still, it is 
left to us to make our own submissions and 
those submissions wheh we thought were 
relevant were  raised. 

SHRI S. JAIPAL REDDY : Sir, I am on a 
point of order. Can the Minister question a 
decision of the Chairman after the dec's'on has 
been taken ? Here is a Minister who has 
questioned. (Interruptions) . 

SHRI V. NARAYANASAMY : He has not 
questioned it. We would like to submit that 
the calling-attention should not have been 
admitted. That is our point of view. We are 
entitled to give our point of view.   
(Interruptions). 

SHRI S. JAIPAL REDDY : All of us agree 
on a House Committee. Will the minister do it 
? Membets of that party and th's party are 
both agreed. That is the  end  of the matter.   
(Interruptions). 

 

 

we will not stand in the way. Let the law take 
its own course. I have said.       that 
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I hold them  responsible. 

SHRI V. NARAYANASAMY : Have you 
any evidence for that. You are saying that the 
bank people are involved. Do you have any 
evidence. Do not make wild allegations   like   
this.   (Interruptions). 

 

SHRI V. NARAYANASAMY : Have you 
got any documentary evidence for that ? 
Whenever somebody speaks, you rise to 
speak without any authenticity. What is the 
sanctity behind that ? The Minister has given 
hrs reply. What more do you want ? 
(Interruptions), 

 

SHRI V. NARAYANASAMY : If the case 
has been proved. . (Interruptions) .. whether 
you are ; satisfied with that. First of all, you 
come! to that point. 

 

Let them  take  a decision. 

SHRI JAGDI$H PRASAD MATHUR : 
High Court decision.. (Interruptions). That is 
what we want. 

! 
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SHRI   YASHfVANT  SINHA   :   This  is a 
public document. I have got a copy of it. 

SHRI S, JAIPAL REDDY : Mr. Vice-
Chairman, I am on a point of order. The 
Calling Attention Motion was based on the 
Special Audit Report, if the Minister does not 
take the House into confidence in regard to 
thje irregularities pointed out in that report,' 
then what is it that the House is discussing and 
to what is the. Minister responding ? We are 
finding that the House is in a quandarv. And 
he does not agree to our demand to appoint a 
House Committee. This demand is being 
agreed to on all sides.      Mr.    Yashwant 
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Sinha did not raise it. It was Mr. Shiv 
Shanker, a very senior Member of 
the House. It is not a party matter at all. 
I certainly share the sentiments of the 
Minister............ (interruptions).. 

SHRI V. NARAYANASAMY : You are 
trying to politicise the issue.... (interrup 

tions). .Yon   are   ringing   politics .................  
(interruptions) .... 

SHRI P. SHIV SHANKER : Mr. Vice-
Chairman, does the audit report say that he 
owes a single paisa to any bank ? 

SHRI S. JAIPAL REDDY : Why not? It 
does say. 

SHRI P. SHIV SHANKER : It does not 
say. 

SHRI S. IAIPAL REDDY : It does say. 

SHRI P. SHIV SHANKER : It does not 
say. 

SHRI   S.  JAIPAL  REDDY   :   No,  no. 
Let   the   Minister.... (interruptions') .. 

SHRI YASHWANT SINHA : I have 
not quoted from the audit report, but, 
Mr. Shiv Shanker, if the House wants, 
I can quote copiously...................... (interrup 

tions) . .about the various irregularities. 
(interruptions).... 

SHRI P. SHIV SHANKER : I don't 
have a copy. He has got. About the bank 
officials they have mentioned, but they 
did not say whether he owes any amounts, 
whether at any point of time he has taken 
more than Rs. 25 lakhs.................... (interrup 

tions) . .Nothing has been said about it. 
Nothing has been said about it. 

SHRI S. JAIPAL REDDY: The figure Mr. 
Shiv Shanker is referring to is ridiculous. It 
availed of the bank guarantees.. 
(interruptions).... 

SHRI P. SHIV SHANKER: Mr. Jaipal 
Reddy, bank guarantee is a different thing 
which I have myself   said.  Not a  single 

bank guarantee for the last 25 years has been   
encashed.... (interruptions) .. 

SHRI S. JAIPAL REDDY : I am only 
trying to enquire why the Finance Minister is 
maintaining silence on this. Why don't you tell 
the House ? (Interruptions) 

SHRI P. SHIV SHANKER  : How    do 
you blame him i ... (interruptions) .... Let us 
not talk irresponsibly. Let us talk something 
responsible. 

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, I have absolutely i^o hesitation in 
admitting that I know less about this matter 
than Mr. Ahluwalia. The point is, why is it that 
the Minister is not taking the House into 
confidence in regard to the contents of the 
special audit report ? He says he admits that 
irregularities have been found. He does not 
refer to the kind of irregularities that have 
been found. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): O.K. Mr. Jaipal Reddy, Mr. Minister 
has already said that he has asked for para-by-
para report, and com-n.ents, and then they will 
take a decision. . .(interruptions). .The 
Minister said it.. (interruptions).. 
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THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Now. we will take up the Short 
Duration Discussion. 

SHRI YASHWANT SINHA : Mr. Vice-
Chairman, just one little point I will ask. I am 
not interested in witch-hunting, Let me assure 
everyone in this House, but I would just like 
one little clarification to be given by the 
Minister. Can he give us a time limit within 
which he is going to report back to the House 
about the action taken, I mean, this is written 
in the Vedas that if everything is wrong and 

SHRI DIPBN GHOSH : Mr. Vice-
Chairman. I had put a very simple question. I 
appreciated the Finance Minister's action in 
asking the RBI to institute a special audit. 
Now, they have with them 1098 RSS/94—21. 

the special audit i report. It is good that the 
concerned bajnks have been asked to submit 
para-wise icomments. I would like to know 
whether banks have been asked to submit their 
para-wise comments with in a time-frame,   

 

SHRI S. JAIPAL REDDY: None of the 
Members from this side levelled any 
allegation. We have only seized the oppor-nity 
given by Mr. P. Shiv Shanker to demand a 
House! Committee. 

 

This we have heard from eternitv 
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"Record  note   of  discussion   held   by 
Cabinet   Secretary   on   4th     December,  
1989: 

 

 

SHORT DURATION DISCUSSION 

Report of the One-Man Commission of 
inquiry, headed by justice J.S. Verma, into 
the assassination of Shri Rajiv Gandhi 
former Prime Minister of India. 




